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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERAL.D BENCH AT HYDEPABAD 

O.A.NO. SG\ /93 

Date of Urder 6/7-93 
Between t 4 

Divi5iOna], F.ilway Manager, (EG) 
South CeLitraj. Railway, Securiderabad, 

Pcrtnzinent tfl-y Inrrnctor (Con) 
S.C.Rly, Secunderabad. 

Ghief Sign@ Inspector, 
Signal & Telecoirniun icatioti Department, 
S.C.Rly, Secuncierabad. 

içiplicants. 

and 

 

Presiding Officer, Labour Court, 
Narayanaguda, A .P. Hyderabad. 

ResPOUdefltS. 

P.r the hpplicantsL Mr.NJ.DeVrai, Sr, for Rlys. 

For the Respondentst 

CORAMS 
THE HON' BLE MR • JUSTICE V. MEELAIRI RAO VICE CHAIRMAN 

AND 

THE HON 'BLE MILP .T.TIRUVENGAflM : T1EI'iBEi.(ADflJ) 

The Tribunal made the following Order;- 

Admit. The operation of the order dated 11-3-92 

in C.M.P4o. kqç /BQis uspended until further orders. 

Issue notice to the Respondents. 

post the case on 6.9.93. 

TO 
The Divisional Railway Manager (E.G) S.C.Rly, secunderabad. 
The Permanent Way Inpect0r (Con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & TeleCOflThUniCatiOfl 
Department b.C.Rly, secundera.bad. 

The Presiding Officer, Labour Court, Narayanaguda, Hycierabad. 
One copy to Mr.M.R.DeVrai, SC for Rlys. CAT.Iiyd. 
One copy to Mr. 
One spare copy. 
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IN THE CENTRAL AID!1 NIETRATIVE TEIBUNIL' 
HYDERJBAD BENCH AT HWERP.BAD 

THE HON'BLE MR. &USTICE V .NEELADRI RAO 
VICE CHZIRMN 

f~-N 

ND 

THE HQN'}3LE 	.A.S.GORTY ; MEMBER(AD) 

D

THE 	t BLE.T .CHANDRAsEJciJ RED-DY 
MEMBEK(J) 

AND 
- 	 -' 

THE HON'BLE i4R.P.T.TIRWEND?J4 :M(A) 

	

Dated : 	-7 -1993 

0 RDER/Js4gN 
/ 

M.A• /fl.A.,-' C.A. No 

in 

O.A.NO. 

	

T.A.No.: 	 (w.p. 	 ) 

Admitted and Interim directions 
issued 

Allo ed 

Disp 'ed of with directions 

Dismi sed 

Dismi sed as withdrawn 

Dismised for default. 

Rejec ec3J Ordered 

No order as to costs. 
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